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ORAL ORDER

(Pronounced by Hon'ble Mr. R. Ramanujam, Member(A))

MA 179/2018 is filed for condonation of delay of 31 days in
filing MA 180/2018 for extension of time. Delay is condoned.
2. MA 180/2018 has been filed by the respondents in OA
1729/2017 seeking extension of time for a period of three months
from the date of receipt of a copy of this order for implementation of
the order of the Tribunal dt. 20.11.2017.
3. When the matter is taken up for hearing, learned counsel for
applicants in MA seeks three months time to implement the order of
this Tribunal.
4. Learned counsel for the OA applicant / MA respondent has no
objection to granting three months' extension of time.
5. Since one month has already passed since the MA was filed,
the respondents in OA are granted two months to comply the order of
this Tribunal.
6.  Accordingly, MA 310/00180/2018 for extension of time is
disposed of.

(R. Ramanujam)

Member(A)

26.03.2018
AS



